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2 The Assistant Commissioner
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Circle,

Taxes), Office of

Charminar Division

,..RESPONDENTS

Petition under Article 226 of the ConstitYliol:n lnrlia oraving that in the
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exempted supplies is sougnt ffi" *ffi;;fi o'bliuio'" of the fact that the Petitioner

is a whoresarer/ retairer in ."oi"ri".J s"nerar items which are essential for the daily

use bv a citizen, as o"'"n 'li'*l5o' 
iirt"s:'rf"o.'1",11iue ot Rtti"t"s 1a' 19 (1) (g)' 21

and300-AoftheConstitut'"""ti'ioi'b-esidesueingalainsttheprinciplesofnatural



justice and fair play and cor
o r o rd e r o'd ; ;.; ; ;"#,ffi "J:l ff : T's :, lff ffi : :.J'..,:" :, " ^ 

o th e r writ

I.A. N 10F 2026o:

,rndr;,"tll:J,T:ffifft:T^151 cPC pravins that in the circumstances stated in the
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of the writ Petition in thelnterest of justice I Act' 2017. pending disposal

COUNSEI fOr thE PEtitiONCr: MS. ASRA FATIMA REP. FOR SRI SAFDAR MIRZA
Counsel for the Respondents: SRI SWAROOP OORILLA,

SPL. GP FOR STATE TAX
The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGA]IA
AT HYDERABAD

The Hon'ble The Chief Justice Sri Aparesh Kumgr Srngh

and

The Hon'ble Sri Justice G.M.Mohiuddin

\\'rit Petition No.28127 of 2026
(C\R.\o. HBHC0 105E 15J2026)

Dated: 01.09.2026

Betlveen:

Medi Point Medical and General Store,
Rep. by its Partner
Illr. IUohd Nishad Uddin,
S/o Nlohammed Nayeemuddin.

...Petitioner

and

The State of Telangara
Rep. by its Pritrcipal Secretary,
Revenue & Commercial Tar Departmerlt,
Secretariat Buildings,
Ilyderabad-500022,
Telangana State and another.

...Respondents

Order:

Ms. Asra Fatima, leamed counsel represents Mr. Safdar Mirza.

leamed counsel for the petitioner and Mr. Swaroop Oorilla, leamed Special

Govemment Pleader for State Tax appears for the respondents.

2. With the consent of parties, the Writ Petition is heard finally.

3 . The Writ Petition has been preferred against summary of show

cause notice in Form GST DRC-o I dated 27 .12.20 t 9 and Order

dated 30.04.2024, passed under Section 73 of the Telangana State Goods
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and Services Act.20l7 (lor short'the Act'), for the tax period April,2018

to N{arch.20l9

1. The petitioner has approached this Court alleging that the impugned

proceedings uncler Section 73 of the Act have been initiated and concluded

be-u-ond the time limit prescribed under the Act ancl as such, they are barred

bv Iimitation

5. Holreler. afier sorne arguments, learned counsel for the petitioner

seeks libertl to the petitioner to prefer an appeal against the impugned

order. He subrnits that some delay might hale been occurred in

approaching the appellate authority and therefore, the appellate authority

may be directed to consider it sympathetically.

6. Leamed Govemrnent Pleader for State Tax submits that as per the

notifieation ertending the time limit, the cut off date for passing

adjudication order in respect of the tax period 2018-2019 is 30.04.2024,

and the irnpugnetl order [ras been passed on 30.0:1.2024 and as such,

challenge rnade to the impugned order on the ground that the same is

baned by limitation. is not tenable. He, however' submits that the

petitioner $'as at libert)' to prefer an appeal against the impugned order

taking all the grounds as are arailable in law and on facts belore the

appetlate authoritv in respect of the subject tax period'
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To,

7. However, upon hearing leamed counsel for the parties, since the

petitioner seeks tiberty to prefer an appeal, we do not wish to comment on

the merits of the contentions raised by the parties.

8. We grant liberty to the petitioner to prefer an appeal within a period

of two weeks with statutory pre-deposit and a delay condonation

application. The petitioner may take all such grounds of law and facts in

the memo of appeal as are available to it. Needless to say, the appellate

authority would consider the question of delay taking into account the

aforesaid facts and circumstances and if he is satisfied on the point of

delay, proceed to decide the appeal on merits in accordance with law.

9. The Writ Petition is accordingly disposed of with the aforesaid

liberty. There shall be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.

SD/. M. OSMAN ALI BAIG
ASSISTANT REGISTRAR

//TRUE COPY//

SECTION OFFICER

1. The Principal Secretary, Revenue and Commercial Tax Department, The
State of Telangana, Secretariat Buildings, Hyderabad-500022, Telangana
State

2. The Assistant Commissioner (State Taxes), Office of the Assistant
Commissioner Mehdipatnam-1 Circle, Charminar Division HYDERABAD-
500028, Telangana State

3. One CC to SRI SAFDAR MIRZA, Advocate [OPUC]
4 Two CCs to SRI SWAROOP OORILLA, SPL. GP FOR STATE TAX, High

Court for the State of Telangana. [OUT]
5. Two CD Copies
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HIGH COURT
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